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ivhich are due out of the money 
wMcib the factories will get after 
disposal of their stocks.

Shri M. V. KrifflmappA: We expect 
them to pay all the dues that they 
owe to the sugarcane growers and the 
factory labourers, as soon as they get 
money.

Shii Bishwa Nath Roy: Have any
special orders been issued or not?

Shri M. V. Kriahnappa: I want
notice for that.

Shri Bishwa Nath Roy: May I know 
-whether any preference will be given 
to the sugar factories of deficit areas 
which have to pay a large amounts 
o f  dues to the workers and sugarcane 
growers, in the matter of disposal of 
their stocks?

Shri M. V. Krishnappa: I under
stand the hon. Member’s idea. We 
have given some concessions to some 
factories, especially the smaller units, 
which are not able to sell on instalr 

ment payment basis, to sell their 
stocks in one lot. Such special rnxes 
have come to our notice and we have 
Ijiven them some concessions.

M inor Irrigation Projects in  
Hyderabad

•1680. Shri Sivamiirthi Swami: WiU 
the Minister of Food and Agricnltiire
be pleased to state:

(a) the flnanciaj aid given by Gov
ernment to Hyderabad State for the 
development of minor irrigation pro-

 ̂ jects during the period from 1952 (o 
1954;

(b) how many minor irrigation
* schemes were undertaken; and

(c) the approximate acreage that 
will be benefited by these schemes?

The Deputy Minister of Food and 
Agricultnre (Shri M. V. Krishnappa):
<a) A grant of Rs. 55,015 and a loan 
of Rs. 1,09,00,000 were sanctioned
during the years 1952-53 and 1953-54.

(b) The actual number of individual 
schemes of different types under
taken is not yet available.

(c) About 2,11,500 acres during the 
two years.

Shri Sivamurthi Swami: May I know
whether the State Government have 
requested the Centre to give technical 
help and equipment to start tube-well 
projects, and if so what steps have 
been taken by the Centre?

Shri M. V. Krishnappa: They have 
requested us and we are considering 
giving them exploratory tube-well 
plants.

Shri Siyamiirthi Swami: May I
know whether the acreage brought 
under cultivation includes the land 
brought under irrigation by repairing 
breached old tanks?

Shri M. V. Krishnappa: That is the 
major item. For example, in 1952-63 
out of Rs. 35 lakhs we have sanc
tioned almost Rs, 30 lakhs for repairs 
to breached tanks. That is, the major 
portion of the money we have sanc
tioned to the Hyderabad State has 
gone to repairing of breached tanks.

Shri Sivamurthi SwamL* May I
know the acreage brought under culti
vation by the new minor irrigation 
projects?

Shri M. V. Krishnappa: I hnve
given the total acreage. I have not 
got the details with me.

A ppointments in  Eastern Railw ays

♦1681. Shri K. C. Jena: Will the
Minister of Railways be pleased to 
state:

(a) how many non-gazetted ap
pointments have been made in the 
Eastern Railway during 1953;

(b) the number of Scheduled Castes 
and Scheduled Tribes among them, 
separately;

(c) whether the quota fixed for 
them was duly filled up; and

(d) If not, the reasons therefor?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawas Khan): (a) and
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(b). A statement is laid on the Table 
of the House. [See Appendix VI, an- 
nexure No. 70.]

(c) Yes, Sir—except in case of Sche
duled Tribes.

(d) Full Quota reserved for Sche
duled Tribes could not be filled up 
due to non-availability o f  suitable 
candidates from amongst these Tribes.

Shrl K. C. Jena: May 1 know how 
many applications were received from 
the Scheduled Castes and Scheduled 
Tribe candidates from the State of 
Orissa?

Shrl Shahnawaz Khan: I do not
possess that information.
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Accident in Kalipahari Collibrv

*1683. Shri S. N. Das: Will the
Minister of Lalxmr be pleased to 
state:

(a) whether it is a fact that ten 
persons have been killed in an acci
dent which took place in Kalipahari 
Colliery (West Bengal) on the 21it 
March, 1954;

(b) if so, the circumstances ift 
which this accident took place; and

(c) the causes of the accident?
The Deputy Minister of Labour 

(Shrl Abid All): (a) Yes. The acci
dent occurred on the 14th Marcih 1954 
and not on the 21st March 1954.

(b) When a working party consist
ing of two electricians, two fitters and; 
four mazdoors was installing a pump- 
in one of the two drifts, which was 
an in-take airway, a mild explosion 
of inflammable gas occurred. A quali
fied Sirdar and a pump-minder were 
also present at the site of the accident. 
All the deceased persons were severe-  ̂
ly burnt, but death was due to carbon 
monoxide poisoning.

(c) A close inspection of the place 
where the bodies of the deceased were 
found revealed a *Biri* on the base 
plate of a pump. A match box and a 
packet of ‘Biris’ were also recovered 
in the clothing of the deceased. It is 
therefore presumed that one or more 
of the deceased had been smoking and 
had thereby ignited inflanmiable gas.
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